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PREVENTION OF CONVERSION
BILL—C .

MR. DEPUTY-SPFAKER : Now we
take up further consideration of the Bill by
Shri Jagannathrao Joshi, 1 hour 30 minutes
were allotted and we have taken 1 hour 14
minutes, Ouly 16 minutes remain. So, shall
T call the Minister to reply ?

Last time Mr. Goswami was on his legs.
Would he like to continue his speech ?

SHRI DINESH CHANDRA GOSWAMI

(Gauhati) : T have already covered all may
points,

SHRI G. VISWANATHAN (Wandiwash):
Sir, please give me five minutes,

MR. DEPUTY-SPEAKFR : Allright.

SHRI G.VISWANATHAN : Mr. Deputy
speaker, Sir, the Bill on Prevention of
Couversion brought forward by Mr. Jagannath
Rao Joshi has provided us an opportunity
to discuss religion, conversion to religion,
whether it is voluntary or Compulsory.

Sir, the Bill in its clause 3 says that the
religion of every minor Indian citizen shall
be one whichis followed by his parents and
is shall be regarded accordingly. According
to me, I want freedom from religion. After
all, freedom is not to choose a religion. Tt
is thrust on us. T will be happy to live
without a religion but it is not option for
me. But, it will be compulsory that 1 will be
in some religion or another, This principle
1 am opposed to.

Si  religion has done more harm than
good in this world for the people. In crusades
and jehads millions of people were killed in
the name of religion. Our Tamil ancient
literature speaks of a Tamil king who was
2 Hindu fanatic, of hanging 8000 people
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because thoy happened to be Jains. Sir
from those days till the Arba-Israeli war
thousands and thousands of people have
been killed in the name of religion. When
great thinkers like Ingersoll, Bruno pointed
out these defects, they were tourtured, burnt
or buried alive In spite of that the torch
lit by Ingersr'* was carried on by other
great thinkers and now it 1s being carried
on by Periyar Ramaswami Naicker.

SHRI ATAL BIHAR] VAJPAYEE (Gwa-
hor) : Question,

SHRI G. VISWANATHAN : 1 do not
know. Opinion may differ. But still 1say
that people must have the opportunity and
they must have the freedom to choose the
religion, Why should we thrust a religion
upon a cartain person ?

The object of the Bill is that minor should
not be given the option to change their religion,
The principle underlying thc Bill must be
accepted by one and all, For, we have heard
of cases where people are lured by money
or job or other things and they get con-
verted to some other religions. But let us go
into the causes. Why do people convert
themselves to other religions ? Why “did Dr.,
Ambadkar become a Buddhist ? Why do
a number of people, in fact, lakhs and
lakhs of people. particulaily of the Scheduled
Castes and other lower rungs of the Hindu
saciety get converted to Christianity ? What
is the reason ? After all, the reacon lies
among the Hindus themselves and in Hindu
society iteelf. The reason isthat there is no
equality in Hindu society which is available
in other religions. The rigid caste system
and the practice of untouchability docs not
allow the lower castes to enter the temples.
These people are not allowed to go tothe
public wells and draw water. This is the
reason why these people preferto go to Chri.
stianity or Islam or other religions, We have
to clear our own houses first before advising
others.

SHRI M. RAM GOPAL REDDY (Niza-
mabad): Is the hon, Member speaking as a
Hindu himself ?

SHRI G. VISWANATHAN : Unfortun.
ately or forunately T am a Hindu,
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SHRI ATAL BIHARI VAJPAYEE : Very
fortunately,

SHRI S. M. BANERJEE (Kanpur) : With
out joining any religion, let them join
communism, and we shall embrace them.

SHRI G. VISWANATHAN : If wc want
to stop conversion, we most provide equal
opportunitites for the people, and we must
provide equality in the same society in which
they live. For example, the Hindu society is
there and about 50 croses of people are
living as Hindus. But are all of them getting
the same opportunity ? Are all of them
geeting the same cquality of opportunity ?

T am glad to say that thc Jan Sangh
after many years has passed a resolution
that they also belive in the removal of
untouchability and they will work for remo-
oving the caste system.

SHRI ATAL BIHARI VAJPAYEE : We
have been saying this for long years. it i
not a new resolution,

SHRI G. VISWANATHAN : They have
pessed  a resolution against removal of
untouchability, but they have not passed
any resolution against the caste system. As
long as the caste system remains in this
country, untouchabilily cannot be removed.
If you will go to the bottom of this, you
willfind the sources of the rigid caste system
in the Puranas, Vedas and Upanishads. . ..

SHRI M. RAM GOPAL REDDY : No,
no. He does not know about the Vedas and
the Puranas.

SHRI G. VISWANATHAN : 1 know.
How does Puri Shankaracharya argue in
favour of the caste system ? Let me remind
the House that he bases his argument on
Manusmriti. He says that in the Manus-
mriti there is a basis for having the rigid
caste system and we must follow it. Unless
and until such books are banned and
removed from India, the caste system will
remain  and untouchability will remain.
Thatis why people are going fo other reli-
gions. Ido not say thatall of themare
going voluntarily. Some of them may be
converted because of being lured by some
money or some job etc. as is stated in ¢he
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Statement of Object and Reasons attached
to this Bill.

As for as the fundamental principle of
this Bill is concerned, namely that people
should not be converted compulsorily, I
agree, but at the same time, I would like
to point out that religion must te an optio-
nal one and it should not te compulsory
for anyone.

MR. DCPUTY-SPEAKER : Now, the

hon. Minister.

SHRI S. M. BANERJEE : Could 1 have
just three or four minutes ?

SHRI JAGANNATHRAO JOSHI (Sha-
japur) What has Shri S. M. Banerjee got
to do with religion ? He does not believe
in religion. He has no business to speak.

MR. DEPUTY-SPEAKER : He should
be very brief, because we have already
exceeded the time allotted.
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THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
MOHSIN) : The prevention of Conversions
Bill is brougt forward primarily with two
subjects, first to curb conversion of minors
and second, to see that even adult converts
get the prior permission of the District
Magistrate, Tam sorry to ssy that many
members who have spoken on it have mis-
u nderstood the provisions of the Bill, per-
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haps they might not have gone through the
Bill. the presume that the Bill is intended
to stop forcible conversion of minors and

adults, It is not 30, ClL4 says than no
minor shall have a right to change his
religion 'There is nothing of forcible

conversion in this, If it was so, I would
have straight way agreed that a minor shall
not have the right to change his religion by
coercion or undue influence. But such a
provision is not there.

Shri Joshi when speaking on the Bill
covered many topics. He began with the
inscriotion Dharma Chakra Pravartanay and
referred to shiksha, then raksha, then bhiksha.
He criticised the whole system of education
in our country and our defence preparations
and said we are begging from America for
food and everything else. He touched the
entire gamut of problems facing the Govern-
ment. He referred to nuns in Kerala and
then to Kumann Handoo in Kashmir. He
covered this entire country and all its
problems. He referred to the creation of
Pakistan. He did not stop there. He
referred to Sheikh Abdulla and his activities
and then he dwelt more on missionery acti-
vities in Nagaland. There was no connection
betvreen tne educational and other activities
of the missionaries in Nagaland and else-
where and this Bill. However, he tried to
conect the good things that they have been
don~ by the missionaries with the provisions
of this Bill.

I can understand that he is angry with
these nissionaries, Christion or Muslim.
That has been the policy of his party and I
cannot find fault with him for that, but I
would say that in his anger he lost his rea-
soning also. I would quote from the Bhaga-
vad Gita :

ARty w0y sngeefafaan
wyfrstaraafaama gfgamamsroreati i

1 do not want to complete it. So, from
anger he proceeded to delusion, and from
defusion he was confused in his memory, and
from confused memory hy lost his reasen,
and from lost reason I do not know where
he goes.

SHRI JAGANNATHRAO JOSHI: To
Parliament,
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SHRI MOHISIN : This is the result of
Mr. Joshi's speech. He began with dharma
Pravartanaya and covered all the pro-

bloms facing India.

SHRI D, N. TIWARY (Gopalganj) : And
ended with Sheikh Abdulla,

SHRI MOHSIN : The Bill has got a very
limited scope, It is stated in the Statement of
of Objects and Reasons that the conversion
of a minor in a state of ignorance, through
gll urement or pressure or in any other way,
is improper, unjustified and undesirable, So,
heseeks to lay down provisions to check the
c?l;version of religion of minor boys and
girls,

Clause 3 of the Bill says that the religion
of every minor Indian citizen shall be one
which is followed by his parents and it shall
be recorded acoordingly. What about the
children of Mr. Dhandapani who spoke
yesterday ? He said heis a Hindu but his
wife is a Christian. The Bill mentions parents.
The father’s religion is one and the mother's
religion is another. So, what about the
religion of the children ? He has no answer
to that.

SHRI JAGANNATHRAO JOSHI : They
will join the new Congress.

SHRI MOHSIN : If the children go to
Church along with the mother, she will be
prosecuted according to this Bill. If the
children go to a Hindu Temple, the mother
can get children prosecuted according to this
gﬂl} 80, thereis an apparent fallacy in the

ifl,

Clause 4 provides that no minor shail havé
the right to change his religion and that if
he dose 80, his act shall be treated as iliegal.
In our country we have got freedom to pro-
Pagate and profess any religion. Article 25
(1) of the Constitution reads :

‘*Subject to public order, morality and
health and to the other provisions of
this Part, all persons are equally entitled
to freedom of consciemce and the right
freely to profess. practise and propagate
religion.”

Peevention of  ASADHA 18, 1893 (84X 4)
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So, it will bc contrary to the provisiong
of the Costition if the Bill is accepted.

Clause 6 of Shri Joshi’s 8ill provides that
even a major person., .,

SHRIJAGANNATHRAO JOSHI : Minor
cannot claim any right under the Constitution.
No minor can go to a court of law. A minot
Minister can have any reasoning.

SHRI MOHSIN : The provisions of the
Contract Act are different from the provisi~
ons of the Constitution, The Constitution
gives the liberty to a minor also to change
his religion. If a minor girl is there—1 know
Mr. Jagannathrao Joshi is a bachelor-—whose
agc isless than 21, in her teens, belonging
to a different religion, a Muslim or a Chri-
stian, wants to convert herself to enable
herself to marry Shri Jagannathrao Joshi, she
will not be allowed to do so uniess she
attains the age of 21. I do not want that
restriction on Mr. Joshi or Mr. Vajpayee.

The Bill does not stay there. Clause 6
provides that even if a mature preson wauts
to change his religion, he can do so only
after obtaining the permission of the District
Magistrate. I do not understand when a
person is a major, has full liberty of think-
ing, why he should seek the permissicn of
the District Magistrate,

All these matters were considered by the
Sub, Committee on Fundamental Rights of
the Constitution Assembly and after much
discussion article 25 (1) was adopted, 1It.says
that restrictions could be placed on the pro-
fession, practice and propagation of religion
only in the interest of public order, morality
or health. So there is that qualification.
The use of force or allurement or other
fradulent means can certainly be regarded
as prejudicial to public order. Thereforo it
is competent for the legislature to enact laws,
Accordingly, he is aware that Madhya Pra-
desh and Orissa Governments have legisiated,
But I do not know whether it was necessary
because there are already adequate provisions
in the Indian Penal Code to punish those
offenders who have forcibly converted a ma-
jor or minor. Sections 352, 506 and 580 of
the Indian Penal Code are sufficient to stop
the forcible conversions,
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Dr Melkote also comes from my State,
as Mr Jagannathrao Joshi Ithink he was
msguided by Shri Joshi's speech, Perhaps
he did not know that there are already
provisions against forcible conversions He
thought that conveisions of minors must be
stopped He quoted Charuvaka system Nyaya
Vaigeshika Sankya, Vedas, Upanishads—all
these were discussed 1n his speech He bro-
ught 1n Bhagvad Cita, Siva Linga Maya,
Tapas—evervthing was discussed by Dr
Melkotc he said later on that conversion
should be based on conviction of mind X
agree But conviction of mind can take place
even before 21 years of age There 1s no-
thing to show that before the attainment of
the age of 21 years, a man will hsve no
conviction of mind

DR MELKOTE (Hyderabad) Then why
not give a minor the right to vote ?

SHRI MOHSIN Political consciousness
1s different The parents teach their youngones
something about rehigion  Even in the taxt
books you {ind some religious 1nstructions
relating to different communities Could 1t
be taken as propagation ot religion if 1n the
taxt books you find something about some
othe: religions also ? That could also have
been interpreted

Then, Shi1 Melkote was rather excited when
he heard the specch of Shri  Jagannathrao
Toshi, that many of the Hindu brothren were
converted to Christianity or to other reli-
gions But he many times made it clear
that he did not think on communal lings
because he has been elected from Hyderabad
where many Muslim voters are there Not
once but three or four times, he reminded
us of 1t But he was really excited when
he was speaking 1 remember again the
sloka 1n Bhagawat Gita

Yatato hyapr haunteya puwushasya wvipas-
chita

It means, ‘‘Excited senses, oh son of Kunti,
mmmediately carry away the mind of even 2
wise man” lknow Dr Melkote is a very
wise man, but due to excitement, his wisdom
was carrivd away by emotions rather. He
wenton to support the Bill without knowing
what the Bill 1s about
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So, also many members who spoke on
the Bill thought 1t was something to lure
away munor children to some other religion.
It 18 not so There are already sufficient
restrictions 1n the Indian Penal Code, and
even thc State legislatures are competent to
pass any legislation with regard to thus, subject
to public order, this comes under the State
list

Hence, I do not think there 1s any necessity
for this Bill here Hence 1 popose the Bill
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We are doungit.
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Why his activities were considered to be
prejudicial to public order ?
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« Conversions are mostly brought about

by undue influence misrepresentation efc |

or in other words, not by conviction but
by various Irducements offered for
proselytization in various forms. Educa-
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tional facilities such as free gifts of
books and education are offered to
secure the conversion of nunors in the
primary and secondary schools, under the
control of the Missions Money-lending
18 one of the various forms adopted as a
mild form of pressure to induce prosely-
tisation,”
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*“Ten bables born out of wedlock out
of wedlock after .their mothers found
shelter in a rescue home in Bombay now
have social and emotiona) security with
families in EBurope.”
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No class, no colour. Only ask for a
healthy baby.
oo 9 gy fivar )
They want babies from India, Vietnam

and Africa.
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arerfrnt ¥ T Y v AT far Y wav £
1T AT IFFAT SAWET F AR WY qT AT
®C A WA ¥ AT A W JAAEHT w7
AT AGT AT &Y W1 § 1 W FER AN
firaT AT 97 | TR} ¥ T4 FT OTHT-
fare 3% & Amy qT ¥ Smar T

% qE  TAe ATEAS & hvieww
AT ¥ & Y grew § 43 gie s
gargewr faar &1 ey 7t ¥ AT W
that she {8 2 minor and she must be pro-
duced before the court. The Government
had accepted this demand. But up till now,
the girl has not been produced before the
court to prove whether she was a minor
or a major and whether she had gone of
her own accord or it was a case of abdyc-

tion and forcible conversion.

e wara are famr wrar &Y & ww
#ar | froey are R AF gam oI Ov

. ofer o WY fawr s oo 3§
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[ ofy siorerarTra (e |

W W & A At § 7 A o e
F1 FST FL o G AFAT § w977 A A
&t A AV R we Y wefeqray
ANFT AGF A § T TAANS FY T
qar & ar 7Y # 7 3% @y agr AR -
dedt @Y A A F ) v AT WD A
F g ag ¥ faw ¥ smare @ A
F AT T 1 FWOT oA Fww
AT gon afen few @ ez A
T3 7§ fFaT | Og 39 TERF aE /€
g md #Y qrg ¥ AT o qr Qe
faferr afr vasfees ag qam & fagsr
JqTE AL qMAT 1 qE wifgET  oqEEwE
F1 g ¥ | TWHT A W AT @
afwr faar a0 o wdw A @
srara feargiar & segr dan

e ¥ a9 » vy ¥ wsfegt agrd
woit wf § 1 AW AN Hyx amg § I
o EF F AT | F Agr ¥ o g T
& 1 faaT ¥ s A Rd s § | 991 O
e g F @ X 1 A0 THET A
Qad & A #7030 ? AT Ew q H
JAMOAC ? X0 AT § A FATHD, gEHT
qIT HH AT ? TqQ S AAT BT IAH
worqa % A ¥ 0% qead § qarar av fa
AT &7 qqEH ¥ fAQ T AT wwar fan
WL ET S THF ? g8 €U 39aT
HYAT AT w1 FET ¥ IAHT Ty 9 a1 A
fr ft &Y s T & g Ig¥ gar ey
THAT FG Gl TG &1 AT T AW A o
arg Qi § AT wgd § B aAE &)
frg W, ¥ amR s A 7 AW A
AT AT WA § O g Fwfas § @R
€7 W 96 On oy A sy
i3, @F A g © § aww ww
B aNE W ST ST wgd & WX
Frpufe S1ed ¢ &, qREfae A ¥, e
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& 8 9T 1 W quw 5T w@w
Fea oY IuF fao et ) arafe ad
T Tfgd | B ¥ ww v B A faegw
adr gt =fed | 7g ferg wfwrw %71 @A
T &1 ol 9 Ay, garet, ord wArh,
fomr, e a1 AT S s o7 Fors Toar
g owgER ot ¥ wvE strar A NE
% gt & ot 7 & Qi afgd ) watew
¥ wrr Fgq & far femaa oo & e
FEL | o7 AW & oW gAEy femraa )
19 que A F a1 et Ay Ag
arrafer gy gy gt &1 39 P T99
¥ & A fafreeean s omEAr R
i< formmare AT ar v fafree 78t aw
wFAT F----

SHRI MOHSIN  Perhaps T have not
Made mvself clear 1 have stated that
forcible conversion must be stopped I
agree with hum there But there are
already provisions in the Indian Penal
Code to stop that 1 amone with him
that forcible conversion of either major or
minor should bc stopped

SHRI JAGANNATHRAO JOSHI It 1s
very difficult to prove whether 1t 18
forcible conversion or not

SHRI MOHSIN That hasto be proved
i a court of law

st wrwrw orw weht ; TEifeg &
wigar o1 5 WSl & wR-afeRA T
A% o STy ) T A€ AMT W
qfcada w<aT wrgar §, @ 99 9 famgw
U T 19w ¥ g Faw gt sgEear
ANy s 5y arg &1 5% 2w § war T
forar T fF 9w A Q-wAE ¥ -
afcads fer § s wewr afger @
T T AT FBT FT I Hy AT
% firg former wfr Py o RT & 4
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 amd § s oy @ & W
¥ g wd v o dey Fear amar § ol
afx W% e fdfes o o g, A
fax 3w *7 dar arfrm 2 ot O e
wff & o sfem gl oY wleir w7
AT I8T HITT wt-afdy W, ag oW
ot & fog o St § ol W e
firdt o 1 gw fag =P #2 fw sw
® 3 a1 famen §, S ag sw o W A
g § o ¥ sl s ¥ G
T, Wi fgfawamr g1 @
Wi # & o faw # gafog awr g o
e @ THTC T wi-qfead awend St
¥ ot frad g awr ofomt ¥ @@
T wd

T & 97 i wET ATy, @
W AR e g i afed
& fro s agi & wATd ) g AR
£ AT FT e fed Rl ax g
&1 ug o S o ame gt € )

A ¥ qEEATY A oradedt §aré awmar
M"Y

g% Bt e o W gem, &
I8 ¥ agl arar wrge g, Afww o, o
fe g7 wre &, v wer @ et
a6 gy aTfigy 1 oy g frdard ¥
fred g o, gfca it afie wfver o
it & aww die Rl wr A
IITWT IR A wrrarhent wor ol §0
W frg e W wg faerd whee
wolt wifig A To e 7 firdaw any
w srvavew P wvfgr | (wawwer) Bw
TR AR gfie ¥ wm oW R £
e g & gwre W O TR W,
ot g e % e §, Wit Fe g Wl €
;% fggenor w1 wmy st oty w Y, @
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afmm daw vz 7% o & fepem
¥TE | o e B wreAr Al g g,
et g2 7 g §, S ol wferr
aift ¥ wgr fie stiw A0 & FRE et
¥ - & o oeg Y ¥, Freg W ey
¢ dfegfes oo # sremr g sfier
grar & & war oman § dfer dw el oW
N fareara awl W § wWR
#t v @ frearo e 7 g 9E
A 7 ¥, A TATQ Y , A g
0 1 QA Taw Y

& wefrg ¥ Wy

Spirit indeed is willing but the flesh is
weak. If the spirit indeed is willing, the
flesh also must be equally willing to
carry out the essence of that spirit

g wom fmw f fawe "
drcfrgear &1 ot & w1 wre
eee awry fedt wr sbafodw
T HFCRE ) TR [y o W Frarewr
o frdiwar 2, S N E@ SRR ¥ TR
wi-afosds & foau oo wff &, wig vt
Daaw ) g & ag fedww st
§ 1 ¥l f wrew & ag WRAT W
g fr g st frderdy #t @ Zred gy
ag s ¥ fF ag e Qe fadew
AT |

L L]

MR. DEPUTY-SPEAKER : Thers is
only one amendment of which notice
was givens, but it has not been moved, Now
the question is :

«‘That the Bill to restrict the con-
version of religion of minors, be faken
into consideration.”

The motion was négatived,

e r————



